
Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[1] 
 

TRANSPARENCY, DISCLOSURE & POWERS OF 

INFORMATION COMMISSIONER UNDER THE 

RTI ACT, 2005—AN ANALYSIS WITH REGARD 

TO PUBLIC UNIVERSITIES 

 

Submitted by:- 

  Amit Pandey 

3rd Semester B.A. L.LB. (Hons.) 

Faculty of Law, Banaras Hindu University, Varanasi 

Contact No. 9935569642 

E-mail id – amitrise99@gmail.com 

 

 
  

CENTRAL INFORMATION COMMISSION (CIC BHAWAN) 

Baba Gangnath Marg, 

Munirka, New Delhi - 110 067 

amitrise99@gmail.com


Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[2] 
 

 
ACKNOWLEDGEMENT 

First of all I would like to extend my deepest gratitude to Mrs. Vanaja N Sarna, Hon‘ble 

Information commissioner whose unmatched mentoring and ingenious ideas motivated me 

and formed the base of my research. Next in the line, I would like to extend my heartfelt 

gratitude to Mr. A.K Assija, Dy. Registrar, whose guidance and encouragement sustained 

my efforts on all stages of this project. I would like to extend my warmest gratitude to Mr. 

Awadesh Thakur who through his valuable suggestions made my project more accurate and 

solution oriented. 

 

In addition to it, I would like to thank Ms. Shamya Shakeel and Ms. Mompi Dey, Legal 

Consultants (LC) who guided me throughout the project, in structuring and incorporating 

new ideas in my project.   

 

I would also like to extend my gratitude to my Parents, Lalit bhaiya, Abhijeet bhaiya, 

Abdul bhaiya and all those unseen hands that helped me out at every stage of my project.  

 

           

   Amit Pandey 
 

 

 

 

 

 

 

 

 



Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[3] 
 

TABLE OF CONTENTS 

COVER PAGE….…………………………………………………………………………….......1 

ACKNOWLEDGEMENT .............................................................................................................. 2 

TABLE OF CONTENTS ................................................................................................................ 3 

LIST OF ABBREVIATIONS ......................................................................................................... 4 

ABSTRACT. ................................................................................................................................... 5 

INTRODUCTION .......................................................................................................................... 7 

METHODOLOGY ....................................................................................................................... 10 

PARAMETERS ............................................................................................................................ 11 

LIMITATIONS. ............................................................................................................................ 12 

RESEARCH ANALYSIS OF INDIAN UNIVERSITIES. .......................................................... 13 

    JAWAHARLAL NEHRU UNIVERSITY ............................................................................... 13 

            OVERVIEW ANALYSIS OF JNU……………………………………………………………….17 

   BANARAS HINDU UNIVERSITY…………………………………………………………...18 

            OVERVIEW ANALYSIS OF BHU………………………………………………………………25 

POWERS OF ICs………………………………………………………………………………...26  

   SUGGESTIONS IN REGARD TO POWERS OF ICs………………………………………...27 

CONCLUSION…………………………………………………………………………………..30 

  

 

  



Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[4] 
 

 

LIST OF ABBREVIATIONS 

RTI Right to Information 

CIC Central Information Commission 

SIC State Information Commission 

CPIO Central Public Information Officer 

SPIO State Public Information Officer 

CAPIO Central Assistant Public Information Officer 

SAPIO State Assistant Public Information Officer 

IC Information Commissioner 

ICs Information Commissioners 

FAA First Appellate Authority 

PA Public Authority 

PAs Public Authorities 

GOI Government of India 

JNU Jawaharlal Nehru University 

BHU Banaras Hindu University 

IA&AD Indian Audit &  Accounts Department 

UGC University Grants Commission 

Sec. Section 

 

Vs Versus 



Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[5] 
 

 

Abstract 
 

 
―I for one have the conviction that government ought to be all outside and not inside. I, for my 

part, believe that there ought to be no place where everything can be done that everyone does not            

     Know about. Everyone knows corruption thrives in secret places and avoids public places.‖ 

 

                                                                        -Woodrow Wilson, Former US President, 1913-21 

 

The Right to Information Act, 2005- A marvel step taken forward by the country for setting up a 

solid foundation for democratic institutions and impart depth to public responsive functioning of 

the Government and its various agencies. It is a significant tool to ensure transparency in most of 

the operations of the Government. Its proper implementation ensures good governance and 

eliminates discrepancies. Right to Information means the freedom of people to have access to 

government information. It implies that the citizens and non-governmental organizations should 

enjoy a reasonable free access to all files and documents pertaining to governmental operations, 

decisions, and performance. In other words, it means openness and transparency in the 

functioning of government. Thus, it is antithetical to secrecy in public administration.  

The aim of this paper is to explain the importance of disclosure of information by the Public 

Authorities (PAs). This paper also elucidates the requirement of transparency and accountability 

for establishing constitutionalism in the character of the Indian Polity. In this way, the RTI Act 

empowers the subjects of the nation to believe that Law is the King i.e., Lex Rex. This Latin 

maxim calls for the supremacy of law as against the abuse of power by the public functionaries. 

The Constitution of India has enshrined the principles of democracy; especially by guaranteeing 

to its citizens Fundamental Rights which, inter-alia includes the people‘s right to know 

everything performed by the public functionaries. This right is inherent & implicit in Article 

19(1) (a) and Article 21 of the Constitution of India.  

Under the Right to Information Act, 2005, there are provisions for the establishment of quasi-

judicial bodies. There is Central Information Commission that looks after the matters concerning 

to Central PAs, seated in New Delhi while other, State Information Commissions look after the 

matters pertaining to PAs answerable to the concerned State Government(s). The day-to-day 
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functioning mechanism of these Commissions is carried out by the Chief Information 

Commissioner & Information Commissioner(s) {IC}. This paper also focuses on the powers & 

functions of the ICs and at the same time, contemplates some new recommendations which could 

fill up the lacunae in the RTI Act. The researcher, in this paper, has taken Indian Educational 

Institutions i.e., Public Universities as the reference point because they play pivotal role in 

shaping the young India. In the modern age of advance technology, these institutions not only 

need to impart quality-based education but also need to disseminate & circulate the requisite 

information from time-to-time.  

 

Keywords- RTI Act, Transparency, Disclosure of Information, Powers of Information 

Commissioner(s), Public Universities. 
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Introduction 

From the very beginning, it has been clearly stated that the RTI regime was introduced in 

order to inculcate a new era of transparency. Section 4 of the Right to Information Act 

specifies that PAs should make suo motu disclosure of certain categories of information, 

in order to introduce and promote transparency among the various units of PAs. 

 The term ‗PA‘ has been defined in Section 2(h) of the aforementioned Act, in the 

following manner – 

"PA" means any authority or body or institution of self-government established or 

constituted— 

a) by or under the Constitution; 

b) by any other law made by Parliament; 

c) by any other law made by State Legislature; 

d) by notification issued or order made by the appropriate Government, and includes 

any— 

(i) body owned, controlled or substantially financed; 

(ii) non-government organisation substantially financed, directly or indirectly by 

funds provided by the appropriate Government; 

The primary motive behind the enactment of this particular section was to enable the 

Citizens of India to easily access the information being held by these authorities without 

them having to take recourse to the Act, at the cost of their precious time and money. The 

complexities of law are quite a lot, and by such suo motu disclosures, these complexities 

are sidestepped and still the final goal of transparency can be easily achieved.  
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Section 4 of the RTI Act reads as- 

 (1) Every PA shall— 

a) maintain all its records duly catalogued and indexed in a manner and the form which 

facilitates the right to information under this Act and ensure that all records that are 

appropriate to be computerized are, within a reasonable time and subject to availability 

of resources, computerized and connected through a network all over the country on 

different systems so that access to such records is facilitated; 

 

b) publish within one hundred and twenty days from the enactment of this Act,— 

(i) the particulars of its organization, functions and duties; 

(ii) the powers and duties of its officers and employees; 

(iii)  the procedure followed in the decision making process, including channels of 

supervision and accountability; 

(iv) the norms set by it for the discharge of its functions; 

(v) the rules, regulations, instructions, manuals and records, held by it or under its 

control or used by its employees for discharging its functions; 

(vi)  a statement of the categories of documents that are held by it or under its control;  

(vii)  the particulars of any arrangement that exists for consultation with, or 

representation by, the members of the public in relation to the formulation of its 

policy or implementation thereof; 

(viii) a statement of the boards, councils, committees and other bodies consisting of two 

or more persons constituted as its part or for the purpose of its advice, and as to 

whether meetings of those boards, councils, committees and other bodies are open 

to the public, or the minutes of such meetings are accessible for public; 

(ix) a directory of its officers and employees; 

(x) the monthly remuneration received by each of its officers and employees, including 

the system of compensation as provided in its regulations; 

(xi) the budget allocated to each of its agency, indicating the particulars of all plans, 

proposed expenditures and reports on disbursements made; 
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(xii) the manner of execution of subsidy programmes, including the amounts allocated 

and the details of beneficiaries of such programmes; 

(xiii) particulars of recipients of concessions, permits or authorizations granted by it; 

(xiv) details in respect of the information, available to or held by it, reduced in an 

electronic form; 

(xv) the particulars of facilities available to citizens for obtaining information, including 

the working hours of a library or reading room, if maintained for public use;  

(xvi) the names, designations and other particulars of the Public Information Officers; 

(xvii) such other information as may be prescribed; and thereafter update these 

publications every year; 

 

c) publish all relevant facts while formulating important policies or announcing the 

decisions which affect public; 

d) provide reasons for its administrative or quasi-judicial decisions to affected persons. 

(2) It shall be a constant endeavour of every PA to take steps in accordance with the 

requirements of clause (b) of sub-section (1) to provide as much information suo motu to the 

public at regular intervals through various means of communications, including internet, so that 

the public have minimum resort to the use of this Act to obtain information. 

(3) For the purposes of sub-section (1), every information shall be disseminated widely and in 

such form and manner which is easily accessible to the public. 

(4) All materials shall be disseminated taking into consideration the cost effectiveness, local 

language and the most effective method of communication in that local area and the information 

should be easily accessible, to the extent possible in electronic format with the Central Public 

Information Officer or State Public Information Officer, as the case may be, available free or at 

such cost of the medium or the print cost price as may be prescribed. 

Here in sub-sections (3) and (4), "disseminated" means making known or communicated the 

information to the public through notice boards, newspapers, public announcements, media 

broadcasts, the internet or any other means, including inspection of offices of any PA.                                 
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 METHODOLOGY 
 

The methodology followed in conducting the research & penning down this paper is 

empirical & scientific in nature. A research has been conducted on the suo motu disclosure 

under section 4 of RTI Act, 2005, in respect of Indian Public Universities, for which second 

appeals are being handled in the Registry of Hon‘ble Information Commissioner Vanaja N 

Sarna. The research paper is basically in two sections. In First section, this paper delves 

upon the Disclosure of Information by the Public Universities. In this regard, it examines & 

inspects what has been disclosed and what has not been divulged by the particular PA. 

Details which concerns public as mentioned under section 4 have to be disclosed by PAs 

under RTI Section of their website. A fresh Comparison is made on the basis of the 

information provided on the website of said PA and the information mentioned in the RTI 

Act. It also delves upon that section of information which is not accessible & needs to be 

disclosed for the larger public interest. Often, the exercise of non-disclosure is deliberate 

attempt to suppress the information from public domain. This ultimately leads to the 

unawareness of the information. In connection to this, this paper emphasizes on the 

significance of Transparency being maintained by the PAs.  

The other Section of the paper exclusively deals with the Powers of the Information 

Commissioners. After attending the 2nd Appeal hearing at the Central Information 

Commission and consciously studying the RTI Act, what I felt & therefore observed that the 

ICs have limited powers; which in turn need to be revised by the fresh modifications.  
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                     Parameters setup for Analysis 

Since this research paper, for the time being, relates the transparency audit exercise to online 

disclosure of information by PAs through their respective websites in terms of section 4 of the 

RTI Act. So, the information provided is graded as per the ten parameters which are in 

consonance with the Section 4(1) (b) of the RTI Act, 2005.  

These parameters are as follows: 

 Particulars of organization, Functions & duties. 

 Powers & duties of its Officers & employees. 

 Procedure followed in the decision making process, including channels of 

supervision & accountability. 

 Rules, regulations, instructions, manuals & records for discharging University 

functions. 

 Particulars of any arrangement that exists for consultation, policy making & 

implementation thereof. 

 Directory of its Officials & employees. 

 Monthly Remuneration, other authorizations, concessions to be received by its 

officer & Employees. 

 Budget Allocated to each agency of the PA, their existing & future plans, 

proposed expenditures & reports of disbursement. 

 RTI Cell & Name, Designation & other particulars of the Public Information 

Officers. 

 Details, available to or held by varsity, reduced in electronic form. 

If any PA serves these issues & passes the transparency test in accordance with the setup 

parameters, then it can be said that the said PA believes in the spirit of the RTI Act & hence, 

in strengthening the process of transparency & accountability. 
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Limitations  

This Transparency-cum-disclosure analysis exercise is confined to the evaluation of websites 

of the public authorities relating to disclosures u/s 4 of the RTI Act. No attempt was made to 

establish direct contact with the public authorities for physical inspection of record of 

disclosure. The CPIOs were contacted only during the hearing at CIC for obtaining their 

comments and observations. It is readily admitted that there can be no optimal solution 

regarding the best scheme of marking the websites for their quality and content. A certain 

amount of subjectivity is unavoidable. However, an attempt has been made to link the 

numerical evaluation to the website disclosures as rationally as possible, free from bias. The 

experience and the domain knowledge of the experts and practitioners have been used for 

this purpose. With the passage of time, better systems of numerical evaluation are sure to 

come about and usefully employed. 

 

 

 

 

 

 

 

 



Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[13] 
 

Research Analysis of Indian Public Universities 

1. Jawaharlal Nehru University (JNU) 

Jawaharlal Nehru University, India‘s 2
nd 

ranked Central University acc. To NIRF ranking 2019, 

situated in the National Capital City of Delhi. The website of JNU i.e., http://www.jnu.ac.in/ is 

scrutinized for this research purpose. 

Following revelations were found in respect of the parameters setup thereof: 

I. Particulars of organization, Functions & duties- In this regard, the JNU website 

clearly mentions the Vision & objective of the University. A glance report of the varsity 

is presented but most of the information in this report is outdated. A reference of the year 

2011 is cited in most of the queries. Although the Functions & Duties of JNU as PA is 

mentioned but the information concerning to the questions like total no. of Students, total 

no. of faculties, teacher-student ratio, total seats in the university, etc have not been 

updated. 

U/s 4(1) (b) clause xvii, it is mandatory for every PA to publish information & update the 

same provided information every year. But this has not been found in the website. Proper, 

updated information needs to be displayed by the varsity. 

 

II. Powers & duties of its Officers & employees- In this regard, a brief study of the 

JNU Act, 1966 was made. This act was passed by the Parliament of India for the 

establishment of the said varsity. In this Act, the powers & functions of the University 

officers i.e., Chancellor, Vice-Chancellor, Rector, etc. are clearly specified.  

 

III. Procedure followed in the decision making process, including channels of 

supervision & accountability- Only a brief idea about this parameter was provided in 

the establishment act of the University. No further process is provided by the varsity in its 

website. On opening the hyperlink council in the website, no decision making procedure 

is displayed. Only the profiles of such council members are displayed. 

http://www.jnu.ac.in/
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IV. Rules, regulations, instructions, manuals & records for discharging 

University functions
1
 - The norms for the discharge of functions is disclosed in the 

website. The said document is said to be updated as of 31
st
 March, 2019 by the university 

in its website. The said Rules & Regulations have been divided into three sections. i.e., 

For Faculties, Students & Miscellaneous. This indicates that there has been proper 

disclosure of the norms set for students as well as for faculties. 

 

V. Particulars of any arrangement that exists for consultation, policy making & 

Implementation thereof- In this regard, there exists a general Court, Executive Council, 

Academic Council & Finance Committee. They sit at regular interval & decide the 

matters to be taken ahead. However, the reports of these councils aren‘t in the public 

domain through website. U/s 4(1) (a), every PA has to maintain its record categorically. 

They need to be scrutinized for the transparency & accountability. 

 

VI. Directory of its Officials & employees2
- On the top of the website, there exists a 

hyperlink i.e., Directory. It comprises all the details starting from Vice-Chancellor‘s 

Office to Rector‘s Office to Academic branch to different cells established thereof. In 

regard to this Parameter, the PA has provided almost every information as it could. The 

PA needs to maintain & update from time-to-time. 

 

VII. Monthly Remuneration to be Received by its officer & Employees- In regard to 

this Parameter, only the information concerning the remuneration received by the 

teachers is displayed. For example- Salary of a Teacher during the period of Duty Leave, 

Salary of a Teacher during the period of Study Leave, Rules governing the payment of 

salary and allowances during Duty Leave period to the teachers who are permitted by the 

University to accept fellowships, etc. Information regarding the financial assistance to the 

                                                           
1
 http://www.jnu.ac.in/sites/default/files/ACADEMIC_RULES_REGULATIONS.pdf, Rules & Regulations of the 

University for Academic Purpose. 
2
 http://www.jnu.ac.in/sites/default/files/JNUTelDirectory.pdf, Directory comprising details of the University 

officers & employees. 

http://www.jnu.ac.in/sites/default/files/ACADEMIC_RULES_REGULATIONS.pdf
http://www.jnu.ac.in/sites/default/files/JNUTelDirectory.pdf


Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[15] 
 

teachers for attending participation in International Conferences / Seminars/Symposium, 

etc. is also mentioned. However, the payment made to the employees is not stated in 

the website. This needs to be amended by the varsity. 

  

VIII. Budget Allocated to each agency, their plans, proposed expenditures & 

reports of disbursement
3
- The Finance Committee, a statutory body of the University, 

considers the Budget and Expenditure proposals, all proposals for new/additional posts, 

accounts of the University, the Audit Report and all other financial and accounting 

matters. Its recommendations are sent for approval to the Executive Council.  

Myriad number of reports regarding the same have been listed in the website, starting 

from the financial year 2010-11. However, the list does not include any recent Annual 

Accounts for the financial year 2017-18. The last Annual Accounts Report that has been 

listed in the said PA‘s site is of 2016-17, is cited below. This report includes the grants by 

GOI & also the grants given by UGC for Plan & non-plan purpose.  

At this juncture, no information about the funds allocated to different Schools/ Special 

Centers have been provided in the website. The plans, expenditure & reports of the funds 

allocated to different agencies of the varsity need to be Display for proper transparency. 

 

IX. Name, Designation & other particulars of the Public Information Officers-  

A message is given in the RTI section of the JNU‘s website. It reads as: 

Jawaharlal Nehru University, being public authority as defined in Section 2(h) and in 

pursuance of provisions of Section 4 (1) (b) of Right to Information Act, 2005, hereby 

makes available the information under the prescribed Manuals, through its Website to 

enable the citizens to access the information under the control of the University, so as to 

promote transparency and accountability in the working of such authority. 

 

It is hoped that the information put under the public domain through JNU Website would 

facilitate the citizens to access information through electronic mode, thereby avoiding, to 

                                                           
3
 http://www.jnu.ac.in/sites/default/files/annual_account/AnnualAccounts16-17_Eng.pdf, Annual Accounts for the 

year 2016-17 

http://www.jnu.ac.in/sites/default/files/annual_account/AnnualAccounts16-17_Eng.pdf
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the extent possible, inconvenience to ask formally for such information as may be already 

open to them. While compiling the information due care has been exercised. However, if 

any mistake has crept into due to inadvertence, it is subject to correction. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

X. Details, available to or held by varsity, reduced in electronic form- On 

Inspecting the website of said PA, I think that substantial amount of Information has been 

reduced to electronic form. Most of the reports are in public domain; however, the 

essential ones are either obsolete or not clear in order to understand the accountability. 

The PA need to revise their data in reasonable time and publish such information as is 

required to be in public domain.  

 

First Appellate Authority 

(FAA) 

Dr. Hanuman Sharma 

Controller of Examination/First Appellate Authority(w.e.f 

23.08.2018 [F.N.]) 

Room No.: 220, Administration Block 

Jawaharlal Nehru University 

New Delhi-110067  

Tel. No.: 26704073 

email: hsharma@mail.jnu.ac.in 

Central Public 

Information Officers 

(CPIO) 

Dr. Abha Yadav 

Deputy Registrar/Central Public Information Officer 

(CPIO) (w.e.f. 01.03.2019 [F.N.]) 

Room No.: 117, Administration Block 

Jawaharlal Nehru University 

New Delhi-110067 

Tel. No.: 26704093. 4120/ Fax No.: 011-2674 2641 

email: abhayadav@mail.jnu.ac.in, cpio@mail.jnu.ac.in 

Transparency Officer For 

JNU 

Prof. Chintamani Mahapatra 

Rector/ Transparency Officer (w.e.f 01.03.2016) 

Administration Block 

Jawaharlal Nehru University 

New Delhi-110067 

Tel No.:011-26704073 

email: prof.chintamanimahapatra@gmail.com 

mailto:hsharma@mail.jnu.ac.in
mailto:cpio@mail.jnu.ac.in
mailto:prof.chintamanimahapatra@gmail.com


Transparency, Disclosure & powers of Information Commissioner under the RTI Act, 2005—an Analysis   
with regard to Public Universities 

[17] 
 

Overview analysis of Disclosure & Transparency in JNU 

After a thorough study of website of JNU, it would be safe to conclude that the university 

administration have, at least, tried to furnish the information as mandated by Section 4 of 

the RTI Act, 2005.The Vision, Objective & duties of the university are digitalized to 

make students‘ realize the purpose & principles for which university stands. Upon 

analyzing the information provided in the website, the main issue of contention that arose 

most of the time was the outdated information being provided by the PA. The University 

needs to understand that it has to publish all relevant facts while formulating important 

policies or announcing the decisions which affect public at large. There is no single 

issuance of the statement on the Transfer policy of non-teaching employees serving in the 

university. All transfer orders should be publicized through the website, which is most 

accommodating for the citizens especially the students of the said university. 

There is information about the remuneration being paid to the employees including the 

compensation paid for the expenses held on the foreign study tours by the teaching staff 

of the university. What is left behind is the information regarding all the 

discretionary/Non-discretionary grants/allocations to the different Schools, centers, 

special centers.  

It shall be the endeavor of the varsity that all entitlements to citizens and all transactions 

between citizens and PA are gradually made available through computer based interface.  

Websites should contain detailed information from the point of origin to the point of 

delivery of the entitlements/services provided by the Public authority to the 

citizens/students.  Orders given by the Public authorities should be immediately uploaded 

on the website after they have been passed in the Academic council & Executive council.  

The University should ensure that the passed orders & issued guidelines must be fully 

operationalized within a period of six months from the date of their issue.  
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2. Banaras Hindu University (BHU) 

Banaras Hindu University, India‘s 3
rd

 ranked Central University (According to NIRF) situated in 

the Cultural City of Varanasi. The website of BHU i.e., http://www.bhu.ac.in/ is scrutinized for 

this research purpose. The researcher on the midway of the website scrutiny observes that the 

University has properly followed the guidelines wherein it has to mention a separate hyperlink 

on the RTI related information. And for this purpose, the University has not only provided the 

soft copy of RTI Act, 2005 in both Hindi & English language but has also cited various 

documents which manifests the notifications issued by the DoPT for seeking information, timely 

intimation about payment of additional fee to applicant, way to file the RTI for obtaining 

information & other related instructions. This whole section of the website is termed as ‘Right to 

Information Act Resource Repository’. To ensure compliance of the provisions of Section 

4(1)(b) of the RTI Act varsity has compiled and published the manuals section-wise. This makes 

the task of the information seeker easier. However, it is too early to give any remarks to the 

university for the same. 

Following revelations were found in respect of the parameters setup thereof: 

I. Particulars of organization, Functions & duties
4
- In this regard, the BHU website 

clearly mentions the particulars of the University. A short brief about almost all thing 

related to BHU Campus is provided. The historical events are highlighted year-wise, 

starting from inception of the university to the year 2017.  

The organizational structure of the university is displayed wherein the President of 

India is the Visitor of the University. The Executive Council is the executive body of the 

University. Management and administration of the revenue and property of the University 

and the conduct of all administrative affairs of the University are under the purview of 

the Executive Council. The Academic Council of the University is the principal academic 

body of the University and responsible for organization of study and research in the 

University and Colleges. The authorities of the University include the Court, the 

Executive Council, the Academic Council, the Finance Committee, and the Faculties. 

                                                           
4
 The Particulars of organization, Functions & duties, Banaras Hindu University, 

http://www.bhu.ac.in/rtiact/allDocs/manual1.pdf 

http://www.bhu.ac.in/
http://www.bhu.ac.in/rtiact/allDocs/manual1.pdf
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The Officers of the University include the Chancellor, the Vice-Chancellor, the Rector, 

the Directors, the Registrar, the Finance Officer, the Deans of Faculties, the Dean of 

Students, the Controller of Examinations, the Medical Superintendent, the Librarian, the 

Chief Proctor, and the Principal (Mahila Mahavidyalaya).  

The functions and duties of BHU is also mentioned. According to it, the University is 

open to persons of either sex and for all race, creed, caste or class. The University has 

been established to provide for instruction in such branches of learning as the University 

may think fit, and to make provision for research and for the advancement and 

dissemination of knowledge. It includes other functions & duties of the University. 

 

II. Powers & duties of its Officers & employees
5
- In this regard, a brief study of the 

BHU Act, 1915 was made. This act was passed by the Parliament of India for the 

establishment of the said varsity. In this act, the powers & functions of the University 

officers i.e., Chancellor, Vice-Chancellor, Rector, etc. are clearly specified.  

 

III. Procedure followed in the decision making process, including channels of 

supervision & accountability- The Decisions are taken in accordance with the 

provisions of BHU Act & Statutes, Ordinances, Rules & Regulations, Financial Code, 

Administrative procedures, Office Procedure Manual, Fundamental Rules & 

Supplementary Rules, General Financial Rules, CCS (Conduct) Rules, 1964, 

CCS(Pension) Rules, 1972 and other directives received from MHRD/UGC. Policy 

matters are decided at the level of Vice-Chancellor/Executive Council/Academic 

Council/Finance Committee of the University. 

The Vice-Chancellor is the principal executive and academic officer of the University 

and exercises general supervision and control over the affairs of the University and gives 

effect to the decisions of the authorities. 

                                                           
5
 Powers & duties of its Officers & employees, Banaras Hindu University, 

http://www.bhu.ac.in/rtiact/Manual2.pdf 

http://www.bhu.ac.in/rtiact/Manual2.pdf
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According to the University, it has adopted a decentralized administrative structure, 

thereby enabling Institutes/ Faculties/Departments/Centers/Schools to take decisions in 

conformity with the rules of the University and within the delegated power. 

 

IV. Rules, regulations, instructions, manuals & records for discharging 

University functions – The Banaras Hindu University Act of 1915
6
, Statutes of 

Banaras Hindu University as contemplated in Section 17(2) of the BHU Act, 1915, 

Ordinances of the University as contemplated under Section 18 of the BHU Act, 1915, 

Regulations as provided under Section 19 of the BHU Act, 1915. Fundamental Rules and 

Supplementary Rules proposed by Government of India is followed except where the 

University has its own provisions with regard to teaching and non-teaching staff. 

Coming to norms and standards, they are laid down by the competent authority of the 

university such as the Executive Council, the Academic Council, the Finance Committee, 

and the Faculties. The Annual Report is prepared under the direction of the Executive 

Council & Academic Council. The Annual Report of the University along with Audited 

Accounts is placed on the table of both the Houses of Parliament every year. Senior 

Officers meetings under the chairmanship of the Vice-Chancellor are held regularly to 

examine and suggest actions to be taken for quick disposal of work. The general code for 

discharge of its daily functions is to accomplish work on day to day basis, keeping in 

view the requirement and urgency of each case.  

 

V. Particulars of any arrangement that exists for consultation, policy making & 

Implementation thereof- After perusing the university records related to the Statutory 

Bodies of the University, namely the University Court, Executive Council, Academic 

Council and Finance Committee, the researcher found that these arrangements comprise 

of eminent people from various sections of the society and representatives of public who 

directly participate in the affairs of the University. Details pertaining to composition of 

statutory bodies have been given in Act & Statutes of the University on website. 

However, the researcher observes that matters pertaining to examinations and admissions, 

                                                           
6
 The Banaras Hindu University Act of 1915, http://www.bhu.ac.in/aboutus/act.php  

http://www.bhu.ac.in/aboutus/act.php
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paper setting, evaluation of scripts & consequent procedures and documents related 

therewith, composition and proceedings of the selection committees and minutes of the 

University Court, Executive Council, Academic Council, Finance Committee and 

Faculties are kept confidential and not available in the public domain. Besides, no 

information in respect of persons undergoing departmental disciplinary proceedings and 

court cases pending in any Court of Law or Tribunal is given. 

 

VI. Directory of its Officials & employees7
- On scrutiny of the online records, a 

telephone Directory is found on the website. This telephone directory is the 7
th

 Edition, 

published in academic year 2015-16 which contains the name, designation, department 

name, Faculty, Contact no. of the teaching & non-teaching staff. On the charge of not 

updating it, the university argues to navigate through the respective faculty/ 

department/section/unit‘s web page. 

 

VII. Monthly Remuneration to be Received by its officer & Employees
8
- In regard 

to this standard the university has provided 160-pages document comprising of a list 

containing the primary key i.e., Employment number with name, designation, department 

name & the remuneration paid to the staff. A good thing about this list is that it includes 

even the gross pay made to the lowest class of non-teaching employees unlike what we 

see in the JNU list. 

 

VIII. Budget Allocated to each agency, their plans, proposed expenditures & 

reports of disbursement
9
- According to the university website, the annual accounts 

and the financial estimates of the University are laid before the Finance Committee for 

consideration and comments are submitted to the Executive Council for approval. The 

same are subsequently laid before the Parliament. The Account and audit report 2017-18 

                                                           
 
8
 Gross Monthly Remuneration of Various Staff,  Banaras Hindu University, 

http://www.bhu.ac.in/rtiact/allDocs/manual10.pdf 
9
 Accounts & Audit Report 2017-18, Banaras Hindu University, 

http://www.bhu.ac.in/anualreport/_pdf_files/Annual%20Accounts_2017-18_Hindi%20&%20English.pdf 

http://www.bhu.ac.in/rtiact/allDocs/manual10.pdf
http://www.bhu.ac.in/anualreport/_pdf_files/Annual%20Accounts_2017-18_Hindi%20&%20English.pdf
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is uploaded in the website. It considers the Budget and Expenditure proposals, all 

proposals for new/additional posts, accounts of the University, the Audit Report and all 

other financial and accounting matters. This audit report is sent to the Indian Audit & 

Accounts Department, Office of Principal Director of Audit (Central) Lucknow. Finally, 

an Observation letter is sent by IA&AD for corrective measure, if any in the report. 
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The above-mentioned screenshot clearly shows that there have been deficiencies in the 

Audit report which has been pointed out by the IA&AD for correction. 

At this juncture, no information about the funds allocated to different Schools/ Special 

Centers have been provided in the website. Only gross finance report is displayed. The 

plans, expenditure & reports of the funds allocated to different Institutes, Faculties & 

department of the varsity need to be displayed for proper transparency. 

 

IX. Name, Designation & other particulars of the Public Information Officers- 

According to the University, the Joint Registrar (Admin.) shall function as Central Assistant 

Public Information Officer under Sub-Section (2) of Section 5 of the Right to Information 

Act, 2005 to receive the applications for information or appeals under Act for forwarding 

the same forthwith to the Central Public Information Officers/ Appellate Authority as the 

case may be. 

Following officials of the University have been appointed as Central Public Information 

Officers under Sub-Sections (1) of Section 5 of the Right to Information Act, 

2005.            

SL.NO. INSTITUTIONS CPIO APPELLATE AUTHORITY 

1. Office of the 

Director of 

Institutes 

Deputy Registrar/ Asstt. 

Registrar as the case 

may be. 

Director/Deputy Registrar of 

the respective Institute as the 

case may be 

2. Office of the  Dean 

of Faculties 

Asstt. Registrar/Section 

Officer as the case may 

be. 

Dean/Asstt. Registrar of the 

respective faculty as the case 

may be 

3. S. S. Hospital Dy. Medical Supdt/ 

Deputy Registrar/ Asstt. 

Registrar as the case 

may be. 

Medical Supdt./ Deputy 

Registrar as the case may be. 

4. Mahila 

Mahavidyala 

Asstt. Registrar/ Section 

Officer as the case may 

be. 

Principal/Asstt.Registrar as 

the case may be 

5. Central Hindu Boys 

/Girls School/RSV 

(K) 

Section Officer Principal of respective school 

6. Department Head of the department 

concerned 

Dean of the respective Faculty 
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7. Hostel Warden Coordinator/Administrative 

Warden of respective hostel 

8. Health Centre CMO-Incharge Superintendent, Health Center 

9. UWD/EWSS Asstt. Registrar/Section 

Officer as the case may 

be 

Supdt. Engineer/ Asstt. 

Registrar of respective unit as 

the case may be 

10. Press Publication & 

Publicity Cell 

I&PRO Chairman, Press Publication 

& Publicity Cell 

11. Office of the Dean  

Students 

Section Officer Dean of Students 

12. Office of the Chief 

Proctor 

Section Officer Chief Proctor 

13. Sanitary & Support 

Services 

Section Officer Officer-Incharge 

14. Sri Vishwanath 

Temple 

Section Officer Hony. Manager 

15. Computer Center Section Officer Coordinator 

16. Office of the 

Controller of 

Exams. 

Deputy Registrar/ Asstt. 

Registrar as the case 

may be 

Dy. Registrar/Controller of 

Examinations as the case may 

be 

17. Office of the 

Finance 

Deputy Registrar/ Asstt. 

Registrar as the case 

may be 

Dy. Registrar/Finace Officer 

as the case may be 

18. Office of the 

Registrar 

Deputy Registrar/ Asstt. 

Registrar as the case 

may be 

Dy. Registrar/Registrar as the 

case may be 

19. Central Library & 

its Units 

Deputy Librarian/Asstt. 

Librarian 

Librarian/Deputy Librarian as 

the case may be 

20. Horticulturists Unit Officer-Incharge Director, Inst. Agri.Sciences 

21. All other Offices/ 

Units/Centers etc. 

Section Officer/officer 

authorized by the Head 

of the respective 

Office/Unit/Center etc. 

Head of the Respective 

Office/Unit/Center etc. 

 

X. Details, available to or held by varsity, reduced in electronic form- On 

Inspecting the website of said PA, I think that substantial amount of Information have 

been reduced to electronic form. The admission test results for various courses, procedure 

of admissions, curriculum structure, fee structure, results, and application forms for 

appointment are made available on University website www.bhu.ac.in. All necessary 

information about the University is available at the University website. According to the 

http://www.bhu.ac.in/
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university, efforts are being made to provide more and more information on this site. 

Most of the reports are in public domain; however, the essential reports of the Academic 

council, University Court need to be in open space for more transparency & 

accountability. The PA need to revise their data in reasonable time and publish such 

information as is required to be in public domain.  

 

Overview analysis of Disclosure & Transparency in BHU 

After a thorough study of website of BHU, it would be safe to conclude that the university 

administration has strived to furnish the information as mandated by Section 4 of the RTI Act, 

2005. The Vision, Objective & duties of the university is digitalized to make students‘ realize the 

purpose & principles for which university stands. Upon analyzing the information provided in 

the website, the main issue of contention that arose most of the time was the outdated 

information being provided by the PA. The University has to published all relevant facts while 

formulating important policies or announcing the decisions which affect public. However, There 

is no single issuance of the statement on the transfer policy of non-teaching employees serving in 

the university. All transfer orders should be publicized through the website, which is most 

accommodating for the citizens especially the students of the university. 

There is information about the remunerations being paid to the employees including the 

compensation paid to the non-teaching class of the university. What is left behind is the 

information regarding all the discretionary/Non-discretionary grants/allocations to the different 

Schools, centers, special centers. This needs to be displayed online. 

It shall be the endeavor of varsity that all entitlements to citizens and all transactions between 

citizens and PA are gradually made available through computer based interface.  Websites 

should contain detailed information from the point of origin to the point of delivery of the 

entitlements/services provided by the Public authority to the citizens/students.  Orders given by 

the Public authorities should be immediately uploaded on the website after they have been 

passed in the Academic council & Executive council.  The University should ensure that the 

passed orders & issued guidelines must be fully operationalized within a period of six months 

from the date of their issue.  
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Powers of Information Commissioner (IC) 

 

The Powers of Information Commission are clearly mentioned under section 18 of the RTI Act, 

2005. Since the Commission is handled by the Information Commissioners from time-to-time the 

powers of the commission can be manifested as the powers of IC. Subject to the provisions of the 

act, it is the responsibility of the IC to hear the complain/appeal of the applicant who- 

 

a) Has been ineffectual to get the information under the RTI Act due to the absence of the 

CAPIO/SAPIO who would forward the same to the CPIO/SPIO; or where the 

CPIO/SPIO has refused to acknowledge the application or appeal for forwarding the 

same to the First Appellate Authority. 

b) Has been denied the sought information. 

c) Has been denied the answer which has to be given within the stipulated time under the 

RTI Act. 

d) Considers the amount to be paid for getting information as unreasonable or inappropriate. 

e) Reckon that the information been provided under the act is untrue, incomplete & 

inaccurate. 

Also, when the IC believes that there is a case to proceed with, it may look into the matter 

expeditiously & follow the guidelines as prescribed under the RTI Rules, 2012. 

Under the RTI Act, 2005 the CIC/SIC has the same powers in adjudicating a matter as the civil 

court has while trying a suit under the CPC, 1908. These powers are in respect of the following 

proceedings: 

a) Summoning and enforcing the attendance of persons and compel them to give oral or 

written evidence on oath and to produce the documents or things. 

b) Requiring the discovery and inspection of documents. 

c) Receiving evidence on affidavit. 

d) Requisitioning any public record or copies thereof from any court or office. 

e) Issuing summons for examination of witnesses or documents and 

f) Any other matter which may be prescribed. 
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The ICs, while hearing a complaint or appeal suit, have also the power of examining any records 

which are contained by any public authority under this Act. The PA cannot refrain from giving 

any records, which it possesses, to the Commission.  

The Commission has also the power to require the PA to take any such steps as may be necessary 

to secure compliance with the provisions of this Act. This includes— 

 Providing access to information, if so requested, in a particular form. 

 

 Appointing a Central Public Information Officer or State Public Information Officer, as   

the case may be. 

 

 Publishing certain information or categories of information. 

 

 Making necessary changes to its practices in relation to the maintenance, management 

and destruction of records. 

 

 Enhancing the provision of training on the right to information for its officials. 

 

 Providing it with an annual report in compliance with clause (b) of subsection (1) of 

section 4. 

 

 Suggestions in regard to the powers of ICs 

 

During my Internship, I attended many hearings, actually Second Appeals, against the various 

public authorities which were represented by their respective CPIOs. The powers are assigned to 

the ICs under current RTI Act which I as young intern and researcher witness as not enough in 

regard to today‘s speedy world.  

As I said the powers of Commissioners are nothing but the manifested powers of the 

Commission, a new segment is added to the powers of ICs by me as suggestive measure. Since 

the Information Commission is a Quasi-Judicial body, Information Commission is vested with 

dual jurisdiction. It is an Appellate authority, while at the same time, it is also a supervisory and 

investigative authority under Sec. 18 of the RTI Act, 2005 where IC is accredited to hear 

complaints on the grounds defined in Sec. 18(1) of the Act. CIC & SIC also have the authority to 

impose the penalty (Under Sec. 20 of the act) and recommend disciplinary actions against the 

PIOs (Public Information Officers) who commit any act which is unreasonable under this 
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section. Generally, the Commission looks into the matter only when any appeal or complaint is 

placed before it or we can say, when an applicant for some interest comes before the 

commission. The researcher has, in this paper, tried to give a suggestion.  

The ICs while adjudicating a matter need to have the Suo motu Cognizance power where it can 

require the PA to take any steps as may be necessary to comply with the provisions of the RTI 

Act. A suo motu cognizance is a Latin term which means an action taken by a government 

agency, court or other central authority on its own apprehension. A court takes a suo motu 

cognizance of a legal matter when it receives information about violation of rights or breach of 

duty through media or through a third party‘s notification by letter, telegram, or other means of 

communication. Similarly, the Commission whose power is practiced by the ICs need to take the 

cognizance of any violation of provisions of the RTI Act by the PAs. For this purpose, the 

Commission (both CIC & SIC) needs to establish a Cognizance cell within the Commission‘s 

premises whose function will be to monitor the various PAs. The task of monitoring here refers 

to making the PA accountable; whether they have made the disclosure on their own in 

consonance with the section 4(1)(b) of the RTI Act or not. If not, then the future task of this cell 

will be to inform the respective ICs under whom the concerned Public Authority comes about the 

disobeying of the RTI provisions. After noting down the failure on the part of PA, the 

Commission on the behalf of the IC needs to summon the PIO of that PA asking the reasons for 

now-compliance. If the reasons are sufficient enough, then the Commission can observe some 

leniency with a warning for future otherwise the Commission can penalize the PA for non-

compliance to the RTI codes. 

This suggestion, to the best of my knowledge, will surely work in the direction of strengthening 

the IC & hence, the Commission. Ultimately, this will produce a result bearing A+ grade in 

Transparency & Accountability. Due to this provision, every PA will take the dissemination of 

information seriously & they will be compelled to do so in the light of strict penalty. As a true & 

unbiased observer of CIC working during my one month internship, I felt that IC is like a lion 

that is without teeth. I know, this is a harsh criticism but one needs to take a call. The 

government needs to work on this. The fire baton is on the hands of the government. It is the one, 

who has to hold deliberations on this subject. 
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In the normal course of action, applicant should be supplied with the information requested in the 

RTI application within 30 days of receiving such application and within forty-eight hours in case 

of life and liberty as per section 7(1) of the act. Moreover, where application is directed to the 

wrong PIO, then in such case RTI act obligates PIO to transfer such application within 5 days to 

such public authority, which holds the sought information and for the purpose of any 

contravention of provisions of the act, such other officer has to be treated as the CPIO. In case 

where information is not provided within the required time then an appeal may be preferred to 

First Appellate Authority, which should be disposed off within thirty days or within extended 

period of forty-five days as per section 19(6) as of the act. Although the act empowers the 

Central Information Commission (CIC) to take necessary action or inquiry against the CPIO for 

not disclosing the information and also impose penalty which extends up to 25,000 rupees but 

nowhere does the act empowers the CIC to take action against the First Appellate Authority 

(FAA), which is also obligated under the act to dispose the appeal made by the applicant. It 

provides freehand liberty to FAA and blanket immunity from any such action which can be taken 

against the person of similar obligation. It is widely accepted that person higher in post or person 

with more responsibility should bear greater liability or have more obligation to deal with any 

matter more meticulously and carefully, however the act provides no inquiry or penalty action 

which can be taken against the FAA in case of default. The act only creates obligation which can 

be taken for granted. 

This aspect reflects two things i.e., FAA have option to dispose of the RTI application and take 

required action as required by the RTI Act or holdback the application and impede the applicant 

from enforcing his right as he or she bears no liability for their action and another pivotal aspect 

of this things is that non compliance on part of FAA can be attributed to the increasing backlog 

of cases in CIC, which reflects the mundane system and condition of courts throughout the India. 

FAA being at higher position is expected to be better off and work in more efficient manner but 

because of impunity or non availability of enforcement provision in the RTI act, it encourages 

such deviant behavior on part of FAA. 

At last, it is request to the govt. of the day to modify the act so that the IC becomes more 

empowered & thus the Commission. Once the Commission is strengthened the whole structure 

under the RTI Act will work accordingly & hence, transparency becomes premier.   
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Conclusion 

RTI Act has opened new dimensions for the working of institution and governance. This piece of 

legislation has ensured that benefit of it flows to all part of the society and contribute in 

containing corruption and process of administration. The chariot of Information has gained 

significant momentum since its inception but there is need of attending to some of the pitfalls in 

the act which might be able to bring significant change in the working of the institution and 

reduce the cases of non-adherence to minimum level. It is undisputable that this act has not been 

taken as piece of beneficial legislation by all sections of the society. Its independence needs to 

remains unhampered or impaired as there are very few legislation which ensure such freedom 

and frontier to the society and a uniformed society cannot be considered as free in real sense. 

This act has very strategic vision which addresses the intricacy at the ground level which mounts 

or gives to an administration of Equity, Responsiveness and Participation. 

After undergoing the transparency & disclosure exercise, I observed that in terms of online 

disclosure Banaras Hindu University is ahead of Jawaharlal Nehru University. The website 

interface of BHU is intelligible & communicative. They have specifically published information 

in accordance with the sec. 4(1) (b). Coming to JNU, it seems that they have provided 

incomplete information in most of the parameters set according to sec. 4(1) (b).  

However, after attending the cases of said PAs in the Commission, the observation of the CPIOs 

was slightly different. The CPIOs of BHU were not prepared enough to take the case ahead. 

They are often blamed for their late replies to the applicant. Even in some cases, replies were not 

given. This attitude of CPIOs needs to be changed. On the other hand, the CPIOs of JNU were 

well prepared & often, the appellant & respondent converge at a point with regard to 

information. There is suggestion for both public universities i.e., The JNU needs to undergo & 

revisit its website for ensuring more transparency in the administration. While the BHU, apart 

from making slightly changes to online disclosure, needs to work on the performance of the 

CPIOs. For this, they can organize the awareness programs, lectures of Hon‘ble ICs of the 

Commission, etc. I think this will bring a change in the behavior of the CPIOs.  

Coming to the next segment i.e., Powers of ICs, I have suggested some measure which I think 

needs further debate & discussions. The empowered Commission with learned & informed ICs 

will surely be the epitome of transparency in the country. 
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